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Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that an 
Indian Embassy official has recently 
been arrested and detained by the 
Congolese authoritieg in Leopoldville 
(Congo); 

(b) if so, the details thereof and 
the reasons of arrest and detention 01 
the official; and 

(C) the steps taken to secure his 
release? 

The Depaty MiDiater of ExterDaI 
Mairs (Sllrlmatl Lakshmi MeDon): 
(a) to (c). Yes Sir. Shri Venkata-
ramanan, an official of the Indian 
Embassy at Leopoldville. was IH"rested 
by the Congolese police at 9.45 a.m. 
on 13th June, 1961, after he had been 
called out of his hotel room. Im-
mediately on receipt of this informa-
tion, the Second Secretary of the 
Embassy personally went to the local 
police chief and protested energeti-
cally and effectively agaInst Shri 
Venkataramanan's arrest and had him 
releasead at 11.15 a.m. the same day. 
The Charge d'Affairs. Indian Em-
bassy, sent a protest note -to the 
Congolese Foreign Office. The In-
terior Minister of Congo telephoned 
the Charge d'Mairs, and apologised 
for the incident. 

The arrest of Shri Venkataramanan 
was due to certain moves that the 
Leopoldville authorities had staged in 
connection with the proposed meeting 
of the Congolese Parliament. 
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WiII the Minister of Commerce ami 
indUstry be pleased to state: 

(a) whether it is a fact that Gov-
ernment have approved proposal 
from a British firm for the manufac-
t~re of Coal Washing and Prepara-
tIon Plant in India; 

(b) whether it is a fact that the 
firm will hold sixty per cent. shares 
and the remaining capital will be 
thrOWn open for public subscription 
in India; and 

(c) if so, what are the other terms 
on whiCh the British firm has been 
allowed to set up its plant? 

The Minister of Industry (Sllrt 
Mauubhai Shah): {a} to (c). No 
Sir. A licence under the Industri~ 
{Development and Regulation} Act. 
1951 was granted to an Indian EngI-
neering Compan;y for the manufac-
ture of Coal Washing and Preparation 
Plants, in their existing unit at Tita-
ghar (West BeQgaI). This company 
informed Government that they pro-
posed to enter into a technical colla-
boratiOn agreement with a British 
firm for the manufacture at these-
piants. The terms of the collabora-
tioo are reported to be still under 
negotIation between the parties con-
cerned. 

Boundary Pillars between IndIa and-
Burma 

*35. Sbri P. C. aor-b: Will the 
Prime Minister be pleased to Rtate: 

(a) whether most of the boundary 
pillars between Manipur (India) and 
Chin sP2~ial Division (Burma) were· 
removed in June this year; 

(b) if so, who removed: the piIIars;: 
and 




